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Bahuda Stage-II Project of Orissa in the
Bahuda Basin which is common to the States
of Andhra Pradesh and Orissa, is under
discussions between the officers of the two
States.
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Land reforms in States

*238. SHRI SUNDAR
BHANDARI:  Will  the

pleased to state:

(a) the extent to which the guidelines
issued by the Planning Commission for
removing lacunae in land reform laws have
been followed in the various States; and

(b) the names of the States which have so
far not made provision in their land reform
laws to prevent the eviction of tenants by the
land owners in terms of the said guidelines?]
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tfTHE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT SINGH
BARNALA): (a) The national policy on land
reforms has been laid down in the Five Year
Plan documents. A statement is laid on the
Table of the Sabha.

(b) All the States where tenancy exists
provide under the law that the tenants cannot
be evicted except under conditions specified
in the law itself.

Statement

The national policy on land reforms has
been spelt out in the Five Year Plans. The
first step was the abolition of the intermediary
tenures like the zamindaries, jagirs, inams
etc. This
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step has, for all practical purposes, been
completed and as a result more than 20
million cultivators have been brought in direct
contact with the State. Only a few minor
jagirs and inams conitnue to exist and steps
are being taken for their abolition.

The policy on tenancy aims at conferring
ownership rights on all tenants and share-
croppers in the land under their cultivating
possession. Only tenants of landlords who are
members of the defence forces, widows,
unmarried women, children and persons
suffering from mental and physical disabilities
are excepted. For other tenants that still
continue to exist in many States, the policy
aims at ensuring complete security of tenure
which has three essential elements:

(1) that the ejectment of tenants does not
take place except in accordance with the
provisions of the law;

(2) that the land should be resumed by the
owner, if at all, for personal cultivation only;
and

(3) that in the event of resumption the
tenant is assured of a minimum tenanted area.

All tenancy laws provide against ejectment
of tenants except on grounds specified in the
law. All State laws provide for a minimum
area being left with the tenant as absolutely
non-resumable. The Karnataka and the U.P.
laws do not permit any resumption of land for
personal cultivation. The right of resumption,
which was to be exercised by landlords within
a specified period, has expired in most of the
States:.

The policy on rent requires that except in
special circumstances, rent should not exceed
1/5th to 1/4th of the gross produce. Except for
the Andhra Pradesh (Andhra Area), Haryana,
Punjab and Tamil Nadu where the rates are
somewhat higher, the ten-
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ancy laws everywhere provide for rates in
accordance with the national policy. In Bihar
the under-raiyat is required to pay rent at a
rate not exceeding 7/20th of the produce.
Where rent is paid in cash, it is not to exceed
150 per cent of the land revenue. In Uttar
Pradesh, the rent can be agreed upon by the
parties themselves or can be fixed by the
revenue authorities on an application being
made by the parties for this purpose.

Provisions for the conferment of ownership
rights upon tenants in the land under their
cultivating possession have been made in the
laws of Andhra Pradesh (Telengana Area),
Assam, Gujarat, Himachal Pradesh, Jammu &
Kashmir, Karnataka, Kerala Maharashtra,
Madhya Pradesh, Manipur, Orissa, Rajasthan,
and Tripura. The laws of Andhra Pradesh
(Andhra Area), Haryana and Punjab give ten-
ants the right to purchase the land they
cultivate. All tenants and sub-tenants in U.P.,
and raiyats in West Bengal have been brought
in direct relationship with the State. It is only
in Bihar and Tamil Nadu that there is no
provision in the law either for conferment of
ownership rights on. tenants or for enabliny
them to purchase the land wunder their
cultivating possession. In West Bengal, the
bar-gadars (share-croppers) have been assured
a minimum of one hectare as non-resumable
from them. The land-lord is not permitted to
resume from the bargadar more than 3
hectares of land including that which he may
be holding otherwise.

By now, all the States have enacted laws in
broad conformity with the national guidelines
on agricultural land ceiling. There are only a
few minor variations at certain places.

In Nagaland and Meghalaya, land is held
by the community and, therefore, the national
policy as outlined above does not hold good.
Land reforms in Sikkim is being gradually
shaped according to the national policy.]



